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For the aApplicant , «oe NONE.

For the Respondents | e+ SHRI U.D. SHARMA .

PER HON'SBLE MR. JUSTICE D.L. MEHTA, VICE CHAIRMAN.
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None presentwon behalf of the applicant. Mr. U.D. Sharn
has produced the rec&rd of the year 1982-83 and has submitted at
bar that he has gone %hrough the records and no trade test was
held in the year 19842and particulaigon 11 and 12th January,

1984.

2. On the basis bf the submissions made by Mr. U.,D. Sharma,

the TA is rejected wi&h no order as to costs.
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